
 CENTRAL ADfllN ISThflTIUE TRIBUNAL
PRINCIPAL BENCH,NEW DE^il^

R.A.383/94 IN
O.A.No. 2234/93

Neu Delhi, This the ^?UiOay of November 1994

Hon'ble Shri P .T,Thiruv,'enqadam,(*ie^mber(A

Anand Prakash Cuanango
Assistant Controller of Store3(Retd)
COrnOU. Tilak Bridge, Nou Delhi
Resident of C-t/8Q, Laurence Road
Keshav Pursm, Delhi 110035,

(Through Shri I*i L Sharma, Acuocate)

Versus

Union of India through
General nanagsr
Northern Railway Heacqusrt'rr
Baroda House: New Delhi, ,

Chief Personnel Officer
Northern Railway
Baroda House, New Delhi,

Chief Administrative Officer
Central Orgsnisation for
Modernisation ofUorkshop
Indian Railways', Tilak fiarg
N ew D elhi.

,.,Aoplicant

. .Resoonc-nts

ORDER

Hon'hle Shri P,T,Thiruvenqsc;am,Member(A)

Tnis review application has been filed for

reviewing the decision in OA 2234/93 decided on

30,9,94. The prayer made in this RA is for a

direction to the respondents for fixing the pay

of the applicant.as ACOSi. at Rs,2825/- as on

21,11,90,

2, The OA  had been filed and in the preyer for

relief the following was pray«d;-

(i) To quash the Annexure A-1  and A-2,

(ii) To direct     the respondent to fix the pay
of the applicant ii Rs,2900/- p,m, and re

calculate the pensionary benefits or

alternatively

     to the pay of thefix applicant after allowing
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4-

atspplnt up •f this pay via-a-via his juniarl
SatinPar Pal Singh anP ra-aaleulata hia

panaianary hanafita.

Ot altarnatively

ta Plraat the raananPents ta pay tha pansianary

banafita ta tha applicant an tha baais af 10

•sntha pay farnulaa an last, pay,

(ill) ta Piraet the raapanPanta ta arrange tha

Pifferanaa Pua ta the appliaant anP pay

aeaarPingly aftar granting(i) anP (ii) abava.

(iv) ta paaa aych ather anP further arPara aa

PaenaP fit anP prapar.

At tha tine af arguaanta* tha laarnaP aaunaal far

tha raapanPanta palnteP aut that tha appliaant haP

baan fisaP at R8,2525 plus Ra,150 as parsanal pay

with affaet fran 21.11,90 anP at Rs.2600/- plua

Ra.7S paraanal pay with affect fraa 1.11,91 aa

par Annaxure R-2, basaP an relevant Inatruatiana

PataP 31.12.35(Annaxura R-l). Annaxure R-2 waa

ieauaP in maPifieatian af tha .aarllaf fixatlan

viPe Annaxure A2 ta tha OA. Tha laarnaP aaunaal

far tha applicant Shri  R K Kaaal wha arguaP tha

aasa PiP net raiaa abjactians ta thia fixatlan

anP hanca in tha aral arPer it haa bean racarPeP

that <*these fixations are not PlaputaP**. There

waa alsa na necasalty ta go Inta Annaxure A1 ta

tha OA, whiah aanmwnieation tea Paalt with fixatlan

af tha pay.

3. Aa ragarPa tha sacanP raliaf, ana of tha

alternative prayers was far a Plrectlen ta tha

reaponPenta ta pay the panaianary benafits an

the basis af 10 aanths pay PetaraineP en last pay

Prawn. It was mantienaP by Shri  R K Kaaal, tha

laarnaP eeunael far the aaplleant who argueP the

case that the appliaant haP net been aettlaP an

tha basis ef the pay actually  arawn by hia, Hanca

3/
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it has basn racarisd in ths srilar "the liwitsri iss^
an uhieh tha rslisf is ssusht" is with rsfsrd is

ths payssnt sf psnsisn. Aftsr iiscuseijnp ths psints

rsissdy snly srfnissiliility sf psrssnal psy far

pansian purpssss has bssn Isft ta ha daciiiad by

ths raspsnbsnts uha wars §ivan spacific biractians

in this rsfarb. Thus* it is inapprspriata ta

rs-aiitats ths issus rsfatbint fixatisn/psyssnt sf

psnsisn by filing a Raviaw Patitian anb that tss

by a caunsal sthsr than tha ana uha arguab ths eass

anb uha was prasant buring aral bictatian sf ths

final srbar;

4, In tha circusstancss, tha RA is bismissab as

tstslly mis-cenceivsb. Ns casts srs bsing inpsssb

sines ths RA hss bean bispsssb sf by circulstlsn.

(P.T.THIRUVCNGAOAfl)
nssibar(A)
22-11-94
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